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* IN THE HIGH COURT OF DELHI AT NEW DELHI

+ W.P.(C) 7481/2025 & CM APPL. 33409/2025

YASHPAL SINGH .....Petitioner
Through: Mr. Abhay Kumar Bhargava,
Mr. Satyaarth Sinha and Ms. Khushi, Advs.

versus

UNION OF INDIA & ORS. .....Respondents
Through: Dr. B. Ramaswamy, CGSC
Mr. Ajaypal, Law Officer, CRPF, Insp.
Athurv, CRPF and Mr Ramniwas Yadav,
CRPF

CORAM:
HON'BLE MR. JUSTICE C. HARI SHANKAR
HON'BLE MR. JUSTICE AJAY DIGPAUL

ORDER (ORAL)
% 28.05.2025

C. HARI SHANKAR, J.

1. This writ petition challenges order dated 6 May 2025 whereby

the petitioner has been posted at Delhi. The petitioner seeks

continuation of his posting in J & K as his daughter is in Class 10.

2. Having heard learned Counsel for both sides and with consent

of both sides, this writ petition is disposed of by granting four weeks’

time to the petitioner to join at his new place of posting so that, in the

interregnum, he can make arrangements to settle his daughter.
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3. The petition is disposed of accordingly.

4. We make it clear that this order is being passed on consent and

in the peculiar facts of this case.

C. HARI SHANKAR, J.

AJAY DIGPAUL, J.
MAY 28, 2025
ar

Click here to check corrigendum, if any
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